16803 Rules Com. Report
[Secretary]
Powers) Act, 1985, the following

modification be made by the Presi-
dent in  the Kerala University
(Amendment) Act, 1966 by enacting
an amending Act:—

Section 3

In clause {a) of sub-section (2)
of section 3 for the words ‘for the
period for which it has been made’
substitute the words ‘for the
period of one year from the date
of appointment.”;

11.28 hrs,

RULES COMMITTEE
Thiap REpoORT

Shri Krishnamoorthy Rao (Shimoga):
‘Sir, I lay on the Table under sub-rule
(2) of rule 33! 'of the Rules of Pro-
cedure and Conduct of Business in
Lok Sabha, the Thi g Heport of the
‘Rules Committec.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir. on & point of clarification
may I invite your atlention to rule
331, sub-rules (i) and (ii)? The
Phraseology used somcwhat differ-
ent. It says that the recommenda-
‘{ions of the Rules Commilttee shall be
lnid on the Table wf the House and
within a period of seven days, amend-
ment to these rules should be given
notice of by Members. Sub-rule
(2) refers to the final report of
the Committee. [ suppose it means
the final report so far as this
particular set or instalment is con-
.cened. You have called it the third
report. The second report was the
lust one. 1 would like to know whe-
her the third report which has
vome—this is the third report in the
four-year term, T believe— is really
the final report with regard to the
second repcrt which was lald on the
“Table of the House some days ago.
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is mentioned in sub-rule (2) as fol-
lows:

“Thereafter, on the House agre-
eing to the repart on a motion
made by a member of the Com-
mittee the amendments to the
rules as approved by the
House,...." and so on.

"

I would like to know whether that

will apply here or rather, sub-rule
(3), will apply.
Mr. Speaker: Sub-rule (3) will

come in if notice of such amendment
hag not been given within seven days
ete.

Sh#i Harl Vishau Kamath: I know,

Mr. Speaker: That
days—has been taken.

Shri Hari Vishno Kamath: The
difficulty that I experience is this. 1
gave amendments to the gecond re-
port. T would like to know, there-
fore, -whether this third report is a
sort of continuation of the second re-
port and is the final report regarding
that. In that case, the motion will
have to be made. Otherwise, we have
to give nolice of amendmentg within
seven days under sub-rule (3).

Mr. Speaker: 1 think thig should
be the final report.

period—seven

Shri Harl Vishnu Kamath: Then
1 suppose the motion has to be made.

Mr. Speaker: Yes.

1131 hrs.
BUSINESS OF THE HOUSE

The Minister of Parllamentsry
Affairs and Communicafions (5hri
Satya Narayan Sinha): With your

permission, Sir, I rise to gnnuonce that
Government Business in this House on
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the 16th and 17th May, 1966 will
consist of: '

(1) Consideration of any item
of Government Business car-
ried over from today's Order
Paper.

(2) Consideration and passing of
the Merchant Shipping (Am-
endment) Bill, 1966, gs pas-
sed by Rajya Sabha.

(3) Consideration of the Fifth
Report of the Committee on
Privileges on a motion to be
moved by Shri Kapur Singh
and others.

Consideration of motions
given notice of by Shri Hari
Vishnu Kamath for modifica-

(4)

tign af the Ministers Resi-
dences (Amendment) Rules,
1965 and the Ministers’ (Al-

lowances, Medical Trealment
and other Privileges) Am-
endment Rules, 1966,

Shrimati Renu Chakravartty (Bar-
rackpore): We have already  given
notice of a discussion on the state-
ment by Shri Asoky Mehta on his
visit to Washington, Thal is a  very
important matter and it cannot brook
delay because everything is going 1o
be finalised in  the fourth Plan and
everything will hinge on this parti-
«<ular statement which he has made.
It ig very necessary that we do find
time for the discussion.of that state-
‘ment. : K

o aq faAd (qax) : wifwdr frr
TH WeT TAT AT | HAEGT AT FE AT

QT ISTAY @Y A1 ¥ IARTATIR For 7w

1 & oY urt TRt o o7 frAr 2

A IT G T N g 97 Premr @
bl 4

8hri B, M Banerjee (Kanpur): |
~<upport Shrimati Renu Chakravartty’s
point and I say that we should have

a discussion on that statememt ot
least for two 1o two and a half hours,
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as the statement made by Shri Asoka
Mehta has created a bad feeling in
the whole country not only among
Members of Parliameat—(Laughter).
There is no use laughing. They may
laugh but there are people laughing
at them outside, So, there should be
u discussion on that statement.

The second thing is this. 1 know
that a discussion cannot be had on
various subject, but I would only
request you and through you the
Minister of Parliamentary Affairs to
see that some statement are made—
only statements are made by some
of the Ministers—for example, the
stetement on the reversion and re-
trenchment of Secretariat staff that
has been declared as surplus. On the
12th Moy nearly 10.000 employces
demonstrated before the residence of
the Home Minister, Shri Nanda.

Mr. Speaker: He need only men-
tion the items which he wants to be
discussed.

Shri §. M, Banerjee: 1 must give
the background: otherwise they would

not listen.

Mr. Speaker: They would listen,

Shri 8, M. Banerjee: | say there
should be a statement by the Home
Minister on that. The third thing is
this. There ghould be a statement on
the proposed retrenchment of thou-
sands of employees in the foreign oil
companies here.

Shri Kandappan (Tiruchengode):
The people in the south, particularly
in Tamil Nad. are every much exer.
cised over the issue of language. The
Government have been making plous
promises and assurances and #ven
recenily to a letter written by our
group secretary. Shri Sezhiyan, the
Home Minister has replied that they
wil] honour the assurances given by
the Prime Ministers, right from the
late Pandit Jawahar Lal Nehru down
to his daughter. While they are
making these promises and they are
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[Shri Kandappan]
saying that they will be honouring the
asgurances, | find that the departments
and Ministries of the Central Govern-
ments are carrying on a different kind
of administration. Even the other
day, the Minister of State for Rail-
ways said that they are concerned
only with Hindi and English and
nothing else. The administration is
going on giving consideration only
to Hindi, thereby not helping the non-
Hindi language. So, 1 rather wish
that the Government should come fur-
ward meedintely 1o give statutory
form to these assurances. 1f they are
not in a position to bring forward
that kind of a Bill before the termi-
nation of this session, I would request
that they should call a separate ses.
sion for this purposc.

Mr, Speaker: 16th
the only days left.

and 1Tth are

Shri H. N. Mukerjee (Calcutta Cen-
tral): 1 wish to reinforce the request
for a discussion on the statement laid
on the Table of the House yesterday
by the Planning Minister. T say so
because 1 apprehend that the Minister
would say, as You have already chosen
to indicate, that 16th and 17th are the
only two days left to the House. This
has created a situation which is maost
undesirable and certainly  un-
precedented. The Minister goes ab-
road: it ig noised about.. ..

Mr. Speaker: Hec need not go into

those details now.

Shrimati Remu Chakravartty: For
5 days. he did not make any state-
ment.

Shri H. N. Mukerjee: Unless 1
shout at the top of my lungs, I could
not be heard, I am anticipating this
objection which has already been in-
dicated by you. A Minister goes ab.
road. on a very important mission,
comes back with something in his
bag, good, bad or indifferent and a
report  is placed before the House.
When a report P placed before the

MAY 14!
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House, I take it that we are suppos-
ed to discuss it. In this House, we
are developing a convention where
very important reports—repots of
the Public Accounts Committee the
Estimates Committee, the Public Un-
dertakings Committee, etc.—are plac-
ed on the Table of the House and
never discussed. This is a conven-
tion which has grown in this House
under aegis of a particular dispensa-
tion which must at least realise what
it is doing, If we are told that the
Minister could not make g statement
till only yesterday and therefore the
House is incapacitated from having a
discussion on this, the House is being
reduced to a stage of importance on
account of Government behaving in
this fashion. You, as Speaker, have an
obligation to uphold the authority of
this House and you should see to it
that a statement of the kind of im-
poratance which Mr. Asoka Mchta's is
supposed to have, should be discussed
in this House before we rise. There
is no point in saying that the House
adjourns on the 1Tth sin  die and
therefore, we shall have an opportu.
nity God willing, in some distant
future. If that is the way in which
Parliament is treated, I forbear from
making any remarks on that.

Shri Shinkre (Marmagoa): T sup-
port Mr, Limaye....

Mr. Speaker: No support or rein-
forcement is reguired Only points
are to be made and they need not be
repeated.

Shri Shinkre: Your intertuptions I
think, provoke more wastage of time
than anything else. I could have
straightway said. 1 also suggest that.
That is beside the point.

I think the statement made by
Mr. Asoka Mehta is so fluid and that
no useful purpose would be served
by discussing it at this stage. Omly
unnecessary  controversial politics
would be germinated out of it and on
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.all accounts we must avoid such ger-
mination of unnecessary controversial
polities at this stage. Therefore, Iop-
pose very strongly any di i of
that statement at this stage. Let the
Planning Minister come forward with
concrey proposa] and then we shall
discuss it.

Shri M. R Krishna (Peddapalli): A
fortnight back, when the Leader of
the House read out the business for
the coming week he said that the
latest report of the Commissioner for
Scheduled Castes is placed on the
Table and that could be discussed in
the next session. What he stated was
based on wrong information. Either
deliberately or through ignorance,
the Minister concerned has given this
information to him. The report which
he has placed on the Table is two
years old, The last years' report of
the Commissioner for Scheduled
Castes and Scheduled Tribes is still
under print. Therefore, I would sug-
gest that the Commissioner's report,

which has already become stale,
should be discussed at least in this
session.

Shrimati Renoka Ray (Malda): 1
would like to support that.

Shri Hari Vishnu Kamath (Hosh-
angabad): Mr, Speaker, Sir. this is
the last of the preview stalement by
the Minister of Parliamentary Affairs
for this session, and I must congratu-
late him on the success which he has
achieved, as usual, in pushing off a
majority of the 47 Bills listed for
this session, in Lok Sabha Bullelin
Part Il dated 15th February, 1866, lo
the next session, That is as usual,

The Minister has told the House
that there will be time for discussion
of the motion that [ pave notice of,
which you were pleased to  admit.
But. Sir. sometimes historvy repeats
itself. I remember very well, in the
last session yl=a T had given notice of
a similar motion, time was fixed—one
hour—but ultimately it was pushed
out, and it lapsed. T do not know

)
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whether it will be in order if I give—
I want your guidence—notice of a
motion in connection with that today
so that these may be Cdiscussed to-
gether— it was a similar motion.

And, before I close, permit me, Sir,
to wish you complete success in the
talks which, I am sure, and the House
is equally sure....

Mr, Speaker:
much.

Bhri Hari Vishnu Eamath: Sir, il is
important. It has been raised every
Friday here. I wish you complete
success in the talks that you will nold
during the recess with the Chairman
of Rajya Sabha for the satisfactury
solution of the constitutional impasse
which has arisen with regard to the
scrutiny of budget estimates of the
other House. 1 would only request
you to bear in mind what you your-
self said last Friday, in this connec-
tion, that it will be in conformity
with the spirit of the Constitution,
and what you yourself said the pre-
vious Friday....

Mr_ Speaker:
reading what I have said?
that. .

Thank you very

What is the use of
1 know

Shrl Harl Vishon Kamath: Just
to remind the House 1 am reading.
You said:

“So far as this House is con-
cerned, it will be 5 committee of
this House. We have agreed.”

You said: “We have agreed”. "“We"
is plural, and not singular. There-
fore, il is clear that more persons
than you were involved or connected
with this decision. T hope this crisis
will be satisfactorilv resolved.

Shri K. D. Malaviya (Bastii: Sir,
taking every circumstance into con.
sideration and also the fart that the
proposals for the Fourth Five Year
Plan have to be drafted before the
next session commences. 1 also feel
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[Shri K. D. Malaviya)
that you, Sir, may find time for a
discussion on the statement that was
made yesterday by the Planning Min-
ister. It will perhaps help the Gov-
ernment to know our minds and so
perhaps the formulation of the pro-
pousals might become easier if the Pla-
nning Minister knows our minds. In
conclusion, I will seek your permis-
sion to apologise to you personally,
Mr. Speaker, for having made an Im-
proper remark yeterday in connec-
tion with the discussion,

Mr. Speaker: 1 have to be thick-
ikinned.

Shri
pur):

Bhagwat Jha Azad (Bhagal-
Yesterday, Mr. Speaker, when
Professor Ranga wanted that the
statement by the hon. Minister of
Planning should be discussed, I stated
that since the hon. Minister has been
able to establish goodwill and under-
standing with the Government of the
United States of America and has
arked for only qualitative support for
structural changes, the statement may
not be discussed. Then the hon.
Minister shouted at me and said that
he was surprised to find that 1 only
got the impression that he had only
goody-goody talks there. That forced
me to see through his statement last
night. 1 went through every word of
it. There is nothing quantitative in
that statement, there is no commit-
ment as to how much he shall get
either for the current year or in the
balance period of the Fourth Plan. I
must say that the hon. Minister's
statement hus forced me to think it
over., Now 1 think that it is very
important. 1 say this because he had
mentioned in his statement that he
had qualitative talks in the United
States of America, that he wanted
structural changes in the economy of
this country, that he had been able
to  establish the meeting of two
minds—these things I am quoting from
his statement. I suy that it is very
important now, since we are seelng
that even though Government has got
majority partnership in the Madras
project, yet they are giving the entire
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management to the Americans. I
think, this statement is really impor-
tant and we should be given a chance,
before the session adjourns, to discuss
this statement.

o WElew ; wE AT At 8%
FEL I AH | ATAT WA @A I35
@ —o

st g ooy W : wrET JY
A

WeqA WER : 71 £ Afe qa
A7 T A A A

w10 YA RAlET wifgr - (FrRET
Ug A A9 £ & AE ¥ fF A
ary fead @@ it w W Gy fE
fod art & w9 & qz & o% @
w1 fearaw & €1 famrer & fam T
@Y 5 36 wwE any AvAe # fasgw
aet Agi gk agr R R Qv Im ®
dawm & ATt ¥ wa qag 41 4§
FH A7 & Frdwr St Y o AR
wret o Wy & A ¥ A Aw
#1 am g€ M7 wws g7 w7 a7 fE
B, 0% FT7 F1E TgH A1 G4 AT FIATA
Eutudl

wew wgeT ;9 At 9 A T

Wro O WIET Wifgan : aw wfq-
foFr w Wat & ww sfgan 74t a1 o
QT ATC-ATT A 07 W7 ATA § gy
TaY | Og AA ¥ WAW §  wfgdm
T f welY wgRE A A E AT T
¥EET R UTT FOiATE ¥T Wy 0
THE AT W9 OF W09 e 2
grit f awt 97 0w S W i e
Fgx %t fi 7% ar awr & favarw
® wET T, I I ¢ @ qwe
wat % favw w
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wew Wi wa o ATEW, UF
S WA Y oa AR §7 mAw
ag § 6 we3ix w@ fin a1 & Wi

I’lomﬂwmi z1 faw
& a1 @ fr A, Wk aw ¥ R A
qarfa ag A9 22 o gy A H W
ATH T g ¥ I 97 aT3H WIORT
FOAT i wife w7 o 97w
a&rE T AT A1 #Y famvr # W
Y S T AT w0 A ¥ fewm F ol
Ta W fo A g § e am e
AT F wfE w9 fa e o A
e A g1 T | Wi ag " Afay
T AN T ww @ fafant 7 awg
# az9 F 7 W9, UF 7 OF a1 HEr
T AT TEAEgTr @Ay woar
IaEr A @ fasdm ! mfem
# wr frd=T 7 g 5 a8 wowr
w2, AT WA f A FE Y E, Wy

70 ¢ fe wry o3 97 agE w0

Shrimati Savitri Nigam (Banda):
Sir, as a result of the economy drive
many workers have been retrenched
and if some decision is not taken about
them in this session, they will always
remain in suspense and there are
chances that they will be exploited
by some political parties as they do it
always. 5o, I would like to suggest
that Government should come and
announce the woluntary retirement
scheme in this very session so that
the surplus employees, who have got
this danger of getting retrenched, may
voluntarily take to retirement.

Secondly, time and again this has
been raised in this House that the
drinking water problem is becoming
chronic in some areas because of the
drought conditions. I have also tabled
a ghort notice question. If you will
kindly have....
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Mr. Speaker:.In future, I think I
will have to put a limit as to the time
which could be spent on this subject.
I will have to put it at 10 minutes
and more than 10 minutes will not be
spent over this.

Shri Harl Vishnu Kamath: 13
minutes,

An hon. Member: 10 minutes will

not be sufficient.

Mr. Speaker: Half an hour cannot
be spent over this simply because
there are two days left. Only, about
some business has to be told to him.

Shrimatl Savitrl Nigam: Yes, I am
doing that.

About this drinking water problem
I would like to make this submission
that one hour should be allotted
specially for this problem because the
Planning Commisgsion has allotted the
money to the various States yet that
money has not been spent for this
purpose. In my constituency, Bandas,
thousands of cattle and people are

Mr. Speaker: She is contlnuing in
spite of my request.

Shrimat! Savitri Nigam: *1 would

Mr. Speaker: Now [ will beg of her
to sit down.

Shrimati Savitrl Nigam:....to allot
some time for this.

Shri J. B. Kripalani (Amroha):
May 1 say a few words about the
Fourth Plan? The Parliament has
not discussed this Plan at all and yst
provision has been made in this
Budget about the Plan. Further, on
what basis, Mr, Asoke Mehta went to
America to seek for American ald’
when the Plan has not been discussed
here? It has always been that the
provision for the Plan has been made
after the Plan has been discussed by
the House and also the approach to
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[Shri J. B. Kripalani]

foreign countries has been madg in
accordance with the sanctioned Plan.
This is an unsanctioned Plan. We
‘have not discussed it. I do not kmow
'by what method Mr. Asoka Mehta
:arrived at our requirements.

Shri Hem Barua (Gauhati): Sir,
‘my submission is very simple. This
is meant for you only. 1 gave notice
of two Half-An-Hour Discussions, one
on Mizo hostiles and the other on
Nags hostiles. I was informed that
since there were too many notices for
‘Half-An-Hour Discussion, my notices
cannot be taken up. In this connec-
tion, may I say, on Monday you are
going to have two Half-An-Hour Dis-
«cussions.

Shrimatl Renu Chakravartty: Day
‘before yesterday also, we had two
‘Half-An-Hour Discussions.

Shri Hem Barua: In that case, I do
-not know why my notice has not been
taken if two had been taken at a
‘time. Today, there is only one and
you could have taken one more of
:mine,

Mr. Speaker: I will ind out why
this discrimination is there.

Shri Hem Barua: I am dumb and
that is why 1 suffer.

Mr. Speaker: If al] were dumb like
him, what would happen to the House,
1 do not know.

Shri Tyagi (Dehradun): 1 do not
think, as far as the statemeni of my
hon. friend, Mr. Asoka Mchte is con-
cerned. there was anything very con-
<rete or a matter of principle which
needs uny discussién just now. But
there is cne thing which occurs to me
and that 15, 1 have been after it for
sometime, the Public Accounts Com-
mitiee had once made a recommenda-
tion that we should not go on incure-
ing any loans, the Government shouid
not be given the freedom of incurring
loans to their choice or to their re.
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quirements unless they have a
sanction from the Parliament about

the ceizling to which extent they can
be free. 1 do not want that every
time, loan should be sanctioned here
Thercfore, I would suggesi thal the
time is now ripe when the Government
should obtain sanction of this Parlia-
ment for a ceiling of loans to which
extent they can be free to borrow.

Wt o fore  mfew (7EAwIA)
wsred wEwa, § £ ¥ Wy § W §.
Ffe g v 7 faerar 1 gy W
gk A g

St we faro m{amﬂ?}
WY ATE A1 w1 AT Y vy & Afe aw
arit ot vk A agr o A E oz
AT Ay Hrwd

Shri Gahmari (Ghazipur): Every-
body should be given an opportunity
to speak.

wew wEwg : Aty W A
Wt #ifadr

ot ¥o firo wfzw :  worw AR,
wifrafamt % art # ot afcar Hegwm
g 99 ® foqa &vq & i ¥ faw
BT wTvas £ W #1399 wne
77 & =i @1, afew fam oe7 v 3
aT qz v w9 @ ) Wg A
mmifForfima A R fm #
wgex qfrars F aeT A e
Y & 57 % efear T@ 7= AT
&1 T8 a7 & e A E 39 € e
= At §, 37 Wagew ofens &
w7y A wfzafagt 1 P
qra W faet AT wEAE 1 oH faw
AT &1 WA 9 17 54 & fran
o TET § 1 AAEat e, T A,
avit F aars far g1 i dw A A
fae wa & famr 3w w7 1 QW WA
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fear av fF @y ST w0 qEEl
& 7 fowrz &t dr A TA WA F gAY
A T I T AT :

“..1 think. we will be able fo
bring in a legislation and if Par-
liament has tmme to take up that
legislation, I think, we will be
ready to bring the Blll  in the
current session itself.”,

Erificia S RTAieE T ER LR ||
srfmrammieam 17 AE ST I 09 &
wTRt Sy wrfreadt w1 faer @
£, T @ I % wfeamt A A
arTr | wredzgwA AW gfomd
et gf & o ot 3% % facgw g
forar %1 fygfaqi st oerecforey
At faed & ax aga aFr fremaa £
o fir w9 & o famr §or T w7 far
a1 fraddz faw e w7 g
i

=t wo fore agmey :  wuTw qERET,
¥ frazs § fo dvAtaen faw oow
waT & am &1 T & Wi e A
VA bEm i TT IR R W2 X
wWrET Aww w/UA qrer A¢ & afe
afwariizfy wégd fafrer wi M
% | 6ATINY $ U &2 § Wew T 76N
(SRR ek B0 oA I ]
wTa ¥, s grm, ww e oo oW
v w7 fror and

W feg gfiedt fev g wg
ot ag7 foAi & oo gur g & wgew
f forer wat 99 ) g A KA/ Ad
aft a1 w7g A gw warer 3T aw s
& fa7 Aqre 7, dfww ¥ W e -
1T AAT Ay W g A F 9
w1 qfEd

Shri Shiva)i Rao 8. Deshmukh
(Parbhani): At the outset, 1 seek
your permission to place tkis stole-
ment only on record that it will not

720 (ADLSD-—2.

VAISAKHA 24, 1888 (SAKA)

Minister's Visit 16818

to U.S.A.
be iy furtherance of parliameniary
etiquette if you allow your discretion
to be monopolised by those hon. Mem-
bers who want to reduce your status
to that of the president of a debating
sotiety.

ot fow amouw (whet) o wsw
wErEa, & w19 & Ay e froaw
freew a1 &Y wee fwmw Wik av " Ay
T 9 Al &1 G e oamy g Ay
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a7y, FfeT I 97 §O A g e §
B THRTEI AN A A s k. I W
wd & fF a7 Wt Aty g
weai 97 Wt A €1 gt o foeaifa-
fifrfr g M Y N E) mTETT B
71 frde § f fergem &Y Tregwmr
W greAw #, 39 R ww X oo aw
& A fear | & gan f e o i
IH 9T g1 A7 ¥ A fesy ot gETd
mwéwﬁnn? fear
AT |

Shri Basumatari (Goalpara): My
hon. friend has just referred to the
Bill regarding the removal of ocew
restrictions in regard to the Scheduled
Tribes. We had a talk with the Prime
Minister on this 'matter, and the
Prime Minister had given us g hope;
at the same time, 1 was also informed
by the Deputy Minister in the Depart-
ment of Social Security that she had
pressed the Minister of Parliamentary
Aflairs in this regard, and since it Is
very important, 1 would like to hear
the kon. Minister of Parliamentary
Affairs on this matter. We are an-
xious to know what decision has been
taken on this matter, and whether thiy
Bill is going to be introduced in this
House during this session or not.

Bhrl Satya Narayan Binha: [ con-
fess 1 am at my wits’ end to say ady-
thing on this occasion, and | confmes
I am myself guilty of it because [
thought I had to come before the
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[Shri Satya Narayan Sinha]
House because two new things were
to be taken up and I had to inform
the House of the same. But hon.
Members have taken this occasion to
make so many  suggestions. The
House is going to sit up to the 1Tth,
and I do not know whether in two days
it is physically possible to take up all
these things.

Shri S. M, Banerjee: Let us sit up
to 7 pm.

Shri Satya Narayan BSinha: [ am
prepared, but the hon. Member knuws
that after 5 p.m. there is nobody nete.
Even if Shri S, M, Banerjec is there,
as | have said, gne swallow does not
make @ summer,

Shri Raghunath Singh (Vararasi):
“They will raise the question of quo-
rum always.

Shri Satya Narayan Sinha: That
apart, 1 seek your co-operation as to
what is to be done. Ag regards what
my hon. friend Shri Kamath has said
ke always brings forward this accusa-

tion ogmcomplaint that many of the
Bills afe pushed forward to the next
session, In all humility I would ask

him who is responsible for it. In spite
of the fact that we have had a long
session extending over a period of
three months and a few days, in spilc
of the fact that there has been very
little time for legislative work, in
spite of all this, 1T quite appreciate that
there are a large number of hon.
Members who have not got gppuriu-
nities to ventilate their grievanccs;
their grievances are legitimate, and
thry want more and more time. But
life itself is very short, and Parlia-
ment's life is very short, and it is not
possible to discuss everything. We are
trying our best and we are making
efforts to accommodate as much as
possible, and I am prepared to make
thosa efforts, but in spite of all our
best efforts, many things in this life
will remain unfulfilled and not achiev-

Shri Harl Vishno Kamath:
blame the hon. Minister.

I do not
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Shri Satya Narayan Sinha: So, hon,
Members ‘may please remember that
also.

12 hrs.

As regards discussion of Shri Ascka
Mehta's statement, I do not know, be-
cause the time at our disposal is very
short. Many Members have express-
ed their desire to discuss it. I cannot
dismiss it by saying that it should not
be done. But my only difficulty is
the time availability. Even if we
drop the two new items which I have
introduced today, I am afraid it will
not be possible to accommodate  it.
Still I will consult my colleague and
then let hon, Members know what is
his reaction.

w-aq AEw @ AT AT A
 aTA 9T wrafe oY § fs ww s
& fra?t w1 g 7w frar s & & wirw
& wmd w1 w AdY foan amar 27
qgd Wt & A ag frxrae g4 & fr wF
FAT & AT AEAT W qE FAOA
& widve & G s s
99 W E | HEAA W AT 9T AW
Ter wHATE gt R o ag degqw fear
AT § wwwT ¥ § v gy fawiw
TIAHE ®T ATH A 9T TET & Wi qret
Y ATF ¥ 91 7@ & v e faaty
AT § TR AR WAC I F dvad W
WARET WARET W3 EH1FT 7T w1 fl 99
€Y WY TF, OF a0 gA AT qF Y
I ® A9 9T & FEer w<F "
wifgn e w1 oot a7 @y & o
w7 fao | 59 gTHE § T A § ) W)
I A GAFET WEET AT EIHT AT
¥ ¥ Sogw A ot fear s o
fawrds & wrd § g A TR E Ay
agi 7% IR Aw £ g g o
xiw A AT AATw X ag AN w@E
Tofes aTae & ITR R0 G
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far wgt aw fawdw & avk o T &
ot 7z ey A A i #7 § wiife
T TEA AT S| Rfewr & X
ar fs ot @ wHiw o & da
g A AT AT T wgA A7
fis 37 ®r ofer A foar AT &Y g
T AT T I FAT

Shri Bhagwat Jha Asad: You have
said that the Congress Members have
got no right to say anything when-
ever the business of the next week is
brought before this House in the form
of a statement by the Minister.

Some hon, Members: No, no.

Shri Bhagwat Jha Azad: Lel me
=peak.

It is true that when the business is
brought before the House, it is on be-
half of Government. But as you
know, even if the parliamentary
practices and procedures are allowed
1o work, it is not possible, within tke
short span of time—every four or five
days—when the business is brought
before the House for the Leader to
consult all Members of the Congress
Party. On the other hand, the Oppo-
sition Groups are few in this House,
their number being smaller, they can
do it better. If you feel in such cir-
cumstances that the Business Ad-
wisory Comrmittee should be called
under your chairmanship in your
Chamber to discuss thls, rather than
it being discussed here, that proce-
dure can be adopted. We can have
our say there and then the business
will be placed before the House, That
will be all right. But if you allow
1ke Opposition Members to have their
say here on these matters, I think our
Leader will not grudge us our right
to have our say also in the matter
here.

Mr, Speaker: It is wrong to say
that I grudge anybody asking me to
give him time to speak. 1 have no
grudge against anyone.
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Shri Bhagwat Jha Axad: No, no, I
did not say that.

Mr. Speaker: Aguin, it is wrong
for the Business Advisory Committee
to deal with it. The business of the
Businesy Advisory Committee is only
to allot time for the business placed
before it by Govermment, It iz not
its business to see what business is to
be brought before the House. There-
fore, I cannot deal with it there also.

Bhri Bhagwat Jha Asxad: It can be
done in the Business Advisory Com-
mittee. Government can put the busi-
ness before the Committee. All these
things can be discusseq there,

o Wit © ¥o TH FATRC
gt |

Shri Satya Narayan Sinha: I want-
ed to inform the House that I have
consulted Mr, Mehta, and the Govern-
ment is prepared to have a discussion
on that statement which he has made.

1205 hrs

RE ALLEGED ILL-TREATMENT
METED OUT TO SHRI RAM
SEWAK YADAV BY POLICE AT
LUCKNOW.

Mo Trw wingre witfigan | FhamaTe ) :
werw wErew, & fraw 377 & oty
ot TdeE e, St aE AT Wit
sy wr wifon say wee o
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#oer TTAT WO E | AW W agw WY



